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ORD ER 

RN.R9yVC 

Heard and duly considered the submissions made in this 

1. It has been contended that the earlier Director General, Ordinance. 

Fac'tthy Board has retired on attaining the age of superannuation and 

it hs been submitted that earlier Secretary is not in the chae of 

Befence iroduction now and he has gone to another department and a 

new person has taken over the charge. If this petition is allowed, 

then we have to issue notice to the respondent arash and it will 

delay the matter. Therefore we are not interestiin doing so.and the 

MA stands rejected. 
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